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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
SUPPLEMENTARY AFFIDAVIT

IN
ORIGINAL APPLICATION No.44/2024

IN THE MATTER OF: )
JOT SINGH BISHT ‘ ...PETITIONER
VERSUS
STATE OF UTTARAKHAND AND OTHERS ...RESPONDENTS

ADDITIONAL WRITTEN ARGUMENTS'ON BEHALF OF THE RESPONDENT
NO.4, RAIL VIKAS NIGAM LTD. IN COMPLIANCE OF THE ORDER DATED

e answering respondent no.4 herein, in compliance of the order dated
3.2025, is hereby submitting below its additional arguments for the kind
onsideration of the Hon’ble Tribunal.

The true copy of the order passed by this Hon’ble Bench vide dated 27.03.2025 is

annexed herewith and marked as ANNEXURE R-1 to this application.

3. That for the sake of brevity as per thg bid document; under Chapter 1 of Section 5
(works requirement) of Sr. No. 10 of Index i.e., Works/ Employer’s Requirements
wherein Clause No. 1.8 describes the works requirements for the protection of
environment and as such contractors and its sub-contractors shall abide by all existing
laws prevailing for the protection of the environment. The description of Clause No.
1.8 is being already reproduced by way of application for objections filed by Answering
Respondent No.4(Annexure R-2).

4. That another abstract of Chapter 2 of tl}e bid document is already being reproduced by
way of the objections filed by Answering Respondent No.4 (Annexure R-3) wherein
Clause 2.3 pertains to the project components and its sub cause E gives description of
Muck Dumping locations.

AT /Ajay Kumar
i e WA (9Ro-2/ wfdv-wvivam voee
. AGM (Project-2)/Rishikesh-Karanprayag Project
& fwra P 21/ Rail Vikas Nigam Led,
(e eI @ IuA )] A Govt. of India Enterprise
BN (TR 249201 Rishikesh (Utarakhand)-249201
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1. FACTUAL STATUS OF THE PROJECT:-

5. That the answering respondent no.4 states the factual situation of the project (PK7-B)

and the tentative time period for its completion which are being reiterated hereinunder:-
:

Present Status-

Item Main Tunnel Escape Tunnel Remarks
(9.42 Km) (9.44km)

Excavation of tunnels | 100% Completed | 100% Completed

Final Lining of Completed 5.86km | Completed 3.57km | Work in progress
Tunnels |
Open Works — Almost 60% work of Slope Protection including retaining wall completed,

Minor bridges, ROB( | Minor bridges= 30% completed (approx.)
Road Over Bridge), | ROB - Substructure work =50%

Slope protection etc. Roorkee.

yard  development, - Superstructure — Drg. Under revision and under proof check with IIT-

¥

it is hereby pertinent to mention that the Answering Respondent No.4 had taken
possible measures for the execution of the said project which are as follows:-

consist of construction of Tilani Yard and Tunnel no. 13 etc..

excavation of tunnels, slope protection works at tunnel portals were
aken and completed.
unnels (Main Tunnel and .Escﬁpe tunnel) have been excavated using NATM

v.  Advanced equipment viz. Automatic/ semi-automatic Drilling Jumbo, continuous
loader, tilting loader, Advanced shotcrete machines, 3D monitoring, advanced
shotcrete machines etc.

vi.  Most ofthe machines work on electrical supply thus reducing smoke load in tunnels.
vii.  Regular monitoring of safety, health and environmental aspects.
viii.  Regular monitoring/testing of noise level, air quality, waste water quality, drinking
water, vibrations during blasting.
ix. Management of municipal waste and hazardous waste.

x.  Inorder to minimise the requirement of dumping area suitable provisions have been
made in the contract agreement to use the usable tunnel muck.

xi.  Escape tunnel has been provide for safety of passengers. Cross passes between Main
Tunnel and Escape tunnel are provided @375m.
xii. A Fire Fighting section of almost 1 Km length has also been provided in-the tunnel.

2. DE-SEALING OF MUCK DUMPING:- @q—)

| 9 T %‘"T/klay Kumar

T TEwEES (TR0-2/ wikdv-wivam dowe
AG M (Project-2)/Rishikesh-Karanprayaq Project
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7. Inthe case of de-sealing of muck dumping for which the order was passed by the Office
of Geology and Mining Department, Rudraprayag vide order dated 11.07.2024 (the
dumping site was sealed and the road leading to the dumping site was also blocked with
the help of pillars and wire at Chopra Gadera in Village Jawadi, Rudraprayag), the same
is being filed by way of IA No. 216 of 2025.

8. That the communication dated 11.07.2024 passed by the District Magistrate to the Chief
Project Manager, Rail Vikas Nigam Ltd. Rishikesh, pursuant to an inspection, the muck
dumping site, situated at Chopra Gadera at village Jawadi, Rudraprayag as well as the
road leading to the said site was sealed. is being annexed herewith and marked as
ANNEXURE R-2 to this application. ;

It is hereby pertinent to mention that the following necessary steps is going to be
executed if this Hon’ble Bench of National Green Tribunal may grant permission for
de-sealing of the said muck dumping while granting stay of the communication vide
dated 11.07.2024 passed by the District Magistrate, Rudraprayag.

3. MEASURES FOR REUSING THE SAID MUCK AND SUPPORTING MEASURES TO
- CLEAR THE AREA 4

er shifting of muck, the area in question shall be reclaimed (revegetation/
turfed). The reclamation of the area may further take 5-6 months.

9. That it is hereby pertinent to mention that the google imageries reflecting muck
dumping location area from period 2021 to 2025 alongwith the video clip and
photographs of the area are being produced by way of a pen drive by the answering
respondent no.4.

The pendrive containing Google imageries of the site in question from 2021 to 2025
alongwith the recent photographs and video is annexed herewith and marked as
ANNEXURE R-3 to this application.

10. That it is hereby pertinent to mention that without any restrained order being passed by
this Hon’ble Bench, the District Magistrate vide communication dated 11.07.2024
pursuant to an inspection, the muck dumping site, situated at Chopra Gadera at village
Jawadi, Rudraprayag as well as the road leading to the said site was sealed. It was
further directed not to touch the dumping site till further orders and also to keep the
constructed approach road as it is.

A G M (Project-2)/Rishikesh-Karanprayag Project
= fawra fm 4./ Rail Vikas Nigam Ltd.
(wrva wvaR 71 TumA )| A Gowt. of India Enterprise
T | YIRS )-249201/ Jshikesh (Uttarakhand)- 249201
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11. That the project is itself represents a visionary and critical initiative for India, with far-
reaching implications for national development and as such it aims to connect key
spiritual and tourist destinations, Badrinath and Kedarnath, through future
enhancements. Once completed, this ambitious project will significantly enhance
connectivity within the Ganga/Alaknanda valley, fostering economic growth and
advancing tourism in Uttarakhand. Its completion will not only streamline travel and
trade but also open new avenues for regional development, thereby contributing to
India's broader economic and infrastructural progress. This project stands as a testament
to India’s commitment to creating integrated and sustainable growth across its diverse
region.

PRAYER

sy other appropriate order or directions as this Hon’ble Trlbunal may deem fit
r in the facts and circumstances of the instant case.

Filed By

AT /Ajay Kumar
¥R Eweas (WRo-2/ wfv-wvivar v ;
G M Project-2)Rishikesh-Kaanprayag Projet Ananya Thapliyal
Y& Rwra frm 74/ Rail Vikas Nigam Led.
( W WY @ 99 )/ A Govt. of India Enterprise
=N (TS )-249201/ Rishikesh (Uttarakhand)-249201

(Counsel for Respondent No.4)
: Phone No. 8979055846
Email Id: thapliyalananyal 5@gmail.com
Place: New Delhi
Date: 02.05.2025
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O iy F BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
\ .
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ADVOCATE!

Ris"il o=h T

PRINCIPAL BENCH AT NEW DELHI

IN
ORIGINAL AAPPLICATION NO. 44 OF 2024

JOT SINGH BISHT / ....Petitioner
Versus

STATE OF UTTARAKHAND AND ORS. ...Respondents

AFFIDAVIT

, Kanwali Road, near Telephone Exchange, Dehradun, District-
arakhand-248001, do hereby solemnly affirm and declare as under:-

Application may be read as part and parcel of the said Objection filed by the

Respondent No.4

2. That the I/deponent has gone through the contents of the accompanyingSupplementary
Application which are true and correct to the best of my knowledge and are based on
record maintained by the respondent no.4 in its normal course of work, and nothing
material has been concealed therefrom.

3. That the Annexures to the accompanyingSupplementaryApplication are true copies of

their respective originals. '

DEPONENT

VERIFICATION:
, ST /Ajay Kumar
4 Y e (9R0-2 wfidv-wvivam viome
AG M (Project-2)/Rishikesh-Karanprayag Project
¥ farra e 1./ Rail Vikas Nigam Ltd.
(WA TR @ 9w Y/ A Gowt, of India Enterprise
P (FFmaErs - Jnikesh (Uttarakhand)-249201
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h
Verified at ﬁw [~ P‘UL on this_t /07 day of’ 2025 that the contents of
myabove affidavit are true and correct to my knowledge, no part of it is false and
nothingmaterial has been concealed therefrom.

&

DEPONENT
T HA/Ajay Kumar
R WA (R0-2/ FDv-vivam v

AGM (Project-2)/Rishikesh Karanprayag Project
& R frm fa ) Rail Vikas Nigam Ltd.
. (mmmw)ﬂ@mdhﬁawm
& lﬁn (PRIRYE )-2457201 Rishikesh (Utarakhand)- 249201
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{‘) C.B. HATWA

w Advocate/No
No. 52(01)/242
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ANNEXURE R-1

Item No. 08 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 44/2024
(I.A. No. 460/2024 &I1.A. NO'216/2025)

Jot Singh Bist Applicant

Versus

State of Uttarakhand & Ors. % - Respondents

Date of hearing: 27.03.2025

HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

None for the Applicant.

: Ms. Anjali Rajput, Advocate for respondents no. 1 and 3.
Mr. Mukesh Verma and Ms. Vatsala Tripathi, Advocates for respondent
no. 2 (through VC).
Mr. Nalin Kohli, Senior Advocate with Ms. Nimisha Menon and Mr.
Ananya Thapiyal, Advocates for respondent no. 4.
Mr. Ninad Laud, Mr. Varun Chugh, Ms. Ishani Shekhar, Ms. Ivo D'Costa,
Mr. Kunal Gupta, Mr. Anant Vikram and Mr. Katahiamang Panhej,
Advocates for respondent. no. 5.

ORDER

1. Vide order dated 13.02.2025, Respondents No. 4 and 5 were directed
to file their responses with pen drives containing video clips, if any
available, showing status before' and after execution of the project and
other respondents were also di:fécted to file their responses. However,
Respondents No. 4 and 5 as well as other respondents have not filed their

responses.

2 On the other hand, Respondent No. 4-Rail Vikas Nigam Ltd. has filed

LA. No. 216/2025 with the following prayers:-

AG M (Project-2)/Rishikesh-Karanprayag Project
¥ e Frem 4./ Rail Vikas Nigam Lag,
(WA W@ @1 995 )/ A Gowt, of India Enterpeise
e (R - 24220/ Ashikesh (Uttarakhand)-249301
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“a. Be pleased to pass appropriate directions to permit to reuse
of the excavated muck which was sealed by communication
dated 11.07.2024 passed by the District Magistrate,
Rudraprayag as well as the road leading to the dumping site at
Chopra Gadera in the Village Jawadi, thereby allowing the same
for re-use for construction related activities and to relocate the
excess muck from the said site; and

b. The Hon’ble Tribunal may be pleased to issue any other
appropriate order or directions as this Hon’ble Tribunal may
deem fit and proper in the facts and circumstances of the instant
case.”

3. Respondents no. 4 and 5 are directed to file their responses with pen
drives and other respondents are directed to file their responses as directed
vide order dated 13.02.2025 within one month.

4, Reply to ILA. No. 216/2025 filed by Respondent No. 4-Rail Vikas

Nigam Ltd. may also be filed by respondents no. 1 and 3 within one month.

5. Reply to LA No. 216/2025 filed by Respondent No. 4-Rail Vikas

}’Mam Ltd. may also be filed by other respondents, if so desired, within one

/;\//ﬁ Nk
*
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\;nonth\
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A AD\"‘(a 3 L an st on 08.05.2025 for further consideration.
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Original Application No. 44 /2024
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